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For the RBSpondenﬂs . eees hri N.S.‘Mehta, Advocate,

CORAM: Hon'ble Shri P.K, Kartha, Uice-ﬁhéirman(Judl.) C
Hon'ble Shri P, Srinivasan, Administrative Member,

(Judgement of the Bench deliversd by Hon'ble
Shri P, Srinivasan, Administrative Member)

By this revieu applicétioﬁ,'the applicant wants us
to review an order passed by us on 16,11,1988 in t&e Original
Application No,974/88, We extract below the order passed
by us on that datei- | '

. "Heard, Admit, The respondents should file counter
affidavit within four ueeks with a copy to the
learned ccunsel for the applicant who may file
rejoinder, if any, within two weeks thereafter,
List before the Joint Rsgistraron 8th February,
1969,

The prayer for interim relief is rejected."

2, The applicant points out that as on 16,11,7988,

the respondents had already filed their reply and the

applicants had filed thei r rejeinder and so the pleadings

wére. complete, We committed an error by directing the

resppndehts to file their counter-affidavit, and the

"applicants to filE'réjoinder thereafter, On perusing

the recerd, ué find that we did, indeed, commit a mistake
iﬁ fhié regard, UWe must, houever, mention that we passed
the order oh 16,11.,1988 in open Court in the presence of

\

‘counsel for hoth sides and they did not draw our attention
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to the mistake at the time, Houwever, since thers has
besn & mistake, we modify that order by delsting the
following sentence théreFrom:-

M ....The respondents should file counter

affidavit within four weeks with a copy to

the learned counsel for the applicant who

may file rejoinder, if any, within tuwo ueeks

thersafter,™ -
K . The applicanf further points out that we committed
a mistake in fejécting the prayer for the interim relief
because interim relief by way of maintenance of the
status guo had alfeady been ordered by this Tribunal on
9,6.1988 and the same had been continued by orders passed
from time to time later on, The applicant also points odf
that he had filed, along with his rejeinder, on 13,10,1988,
a miscellaneous petition for amending and modifying the
sarlier erder granti ng interim relief, but that M.P. not
having been registered, we fdailed to pass any orders thereon
on'16.11.1988, wvhen the matter came up before us,
4, It is true that the M.P. filed hy the applicant
on 13,10,1988 has not béen registered énd given a8 number
by the Registry probably beceause it was attached to the
rejoinder filed by the applicant on the same date, Registry
will now give a number to that miscellaneous petition, When
the main~application was filed, the applicant wvas working as
a‘Head‘Clerk and he apprehended that as a result of the
peQision of the senioriﬁy list of Upper Division Clerks,
which is impugned in the application, he would lose in
seniority in that grade and would be reverted from the

post of Head Clerk which he was then holding, It was

in this context that the order to maintain status qud

was passed on 9,6,1988, i.e,, Lc restrain the respondents
from reverting the appiicant from the post of Head Clerk,
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In the Miscellaneous Petition Qnder reference, the
applicant wanted us to modify that orderby saying that
the raspondents should ﬁot giﬁe effect to the impugned
seniority list, A reading of the petition also shous
that the applicant fears that he might be denied promotion
to the next higher post of Office Superintendent from the
post SF Head Clerk because of the revisien in the seniority
list and that is what he wants to prevent by getting ‘the
earlier ad interim order modified, UWe see no réascn to

accede to fhis réquest. All that was meant, uwhen the

originalistatus que order was passed, was that the applicant\

should not be reverted Frdm the post of Head €lerk, If we
now accede to the request of the applicant that despite
the revision of his seniority in the grade of Uppep
Division Clerk he should be promoted to the still higher
post of Office Supdt.,, we would, in effect, be allowing
the prayer in the main application challenging the
revision of seniority, Ué do not consider it proper to
do so, The eriginal ad interim order pasced on 9,5,1988
will continue in operation till further orders, viz,,
the applicant will not be reverted from the post of

Head Clerk till the disposal of his application.‘

5, The revieu application is disposed of on thé

aboye terms,

{P, Srinivasan) (Po K. Kartha}
Administrative Member Vice-Chairman(Judl,)




